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records are :beiIle maiBtail'led tD .void 
iaoGme-tex., ami ,it ,is .ti~ .that 
'the GoVenl.II!le'Dt institu.ted ,8' Commi-
ttee to look iato the ,atfaiTs Gf these 
grouPs of workz and mills. I think 
that it would be a CtNTefl:t ,step to -can 
in the C. B. I. ,and 'the iRaome-tax 
authorities to make a quick and :lactuel 
assessment' ,of the whOole situation 
under the vigilant eyes of a Govern-
ment Committee. 

It is urgent that this should be done 
. to stop harrassment to the workers. 
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DEMANDS FOR GRANTS, 1981-82 
-Contd. 

Ministry of Home Affairs-Contd. • 

MR. DEPUTY-SPEAKER: The 
House will nOW take up further dis-
cussion 'and voting .on Demands Nos. 
47 to '~ re-Iating to the Ministry of 
Home Affairs which can be discussed 
til] 6.00 p.m. o:lly when guillotine . 
will take place 

Now, I caD upon Mr. Dbandapani to 
speak. 
SHRI C. T. DHANDAPANI: (Pol-
ac i~  I risE;' to support the repOt't 
submitted ... 

smu RAM VILAS PASWAN: 
(Hajipur),: Support? Then I go. 

SHRI C. T DHANDAPANI: -by 
the Ministry of Home Affairs. Tlle 
report itself has explicitly stated ab-
out the taw and or er~t tr b em w:hich 
bas .udstt:d new. Even thCNgh ~it ,has 
deteriorated, . t~ fact has ,been re-
_aled wtthout8llY ~ne i m e t. 

~ is 't ~r aron why I "Support ft. 
. ''Oar BdP' Member .)so ,,_rday "IS 
.....a Ibilt duiing tile .. ..ata iru1e 
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